:gi approdched-this Tribunal preying that s declaratidm;;

i g be made in fawvour of the applicents to the effect %k
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4 thet they are entitled to receive the arrears of #
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back salary from 18.1.83 to 11.9.83 and usual DA h
3 querter allowance, bonus for the year 1983-84 and ’F
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: 84-85, increments from 1983, seniority and pramaﬁigqﬁ

-n to higher posts as compered to their juniors
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and the respondents be directed to calculste the
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said emount. | “"}
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= The applicants were &ppointed as a rsasml
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labour end were working &s clesner/Khalasi fram = i
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May 1979 in the Loco Shed Northern Eallmm

They were thrown out of job on 18.1.83. Against
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TF;; , 40 this action of removeé l/retrenchment,
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from 11.9.83 and thus tbe‘f wem a

From 18.1.83 46 10.9.60 hid = f A
by the Hon'ble Supreme Court they mre
substitutes but no specific order regardiﬁﬁ
past services were péssed. Depsite n.umha_r*gfﬂ‘i-

representations and they weace Ultiﬂ?;ately o

métter to the Railway Board. In the meantime their ;&

juniors were promoted ana confirmed and that is whqr%

the applicants have approached this Tribunal. &ftarvd

decision of the Supre Court's case on framing of :

o
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the scheme the applicants were put beck on duty and

the reinstatement order was passed.

2 - The respondents heve denied the claim
of the applicaent on the ground that because of Sy
reversion in Januery 1983, the of fice had to pess

£
crder for discharge and discontinue of non pane-l . g

staff and accordingly the applicants were diami'&p ‘

ned w.e. . 18.1.83. They were again éngagéd fm

3.9.83 as per interim order passed by the Hﬁ’ﬁ*&)l@” Ja) B8
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state that they have not warkeﬁ f&r L2ﬂiT
Eech of them had worked for 12Cldays. 5 '
working since before and they continue&'ﬁﬁ , _
as such. The applicants may not be entltle&m% |
wWages for the period they were out of work /the. ,;

-
priinciple no perk no pay but they will be entitled

to all other benefits and continuity. | i

J.-.

3 | With these observations, this
applicetion stand disposed off finally. No order

8s to the costs .

Dated: 4th December, 1992
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